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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE SHAREHOLDERS /| BENEFICIAL OWNERS OF ORDINARY |82 The detalls of the date and price of acquisition of the Ordinary Shares that the Promaolers intend lo tender are set-out| Restriction on Use
SHARES OF M/S. CHEVIOT COMPANY LIMITED FOR BUY-BACK OF ORDINARY SHARES THROUGH TENDER OFFER below: 9. Thisre i i i i
. 1 port has been issued at the request of the Company solely for use of the Company (i) in connection with the
U“DER THECAECURITIES AND EXCHARGE BOARD OF_ INCHA, {BUY-BACK QF SEc_u_RlTIES} REGULATI_DNS' 2018 N 1. MR. HARSH VARDHAN KANORIA proposed Buy-Back of ordinary shares of the Company in pursuance (o the provisions of Section 68 and other applicable
This Public Announcement ("Public Announcement”) is being made pursuant to the provisions of Regulation 7(i) of the Securities provisions of the Act and the SEBI Buy-Back Regulations, (i} to enable the Board of Directors of the Company to include
and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (the "Buy-Back Regulations”) and Date of Nature of Face Value Mo. of Consideration in the public announcement, draft letter of offer, letter of offer and other documents pertaining to Buy-Back to be sent lo
contains all the material information as specified in Schedule Il read with Schedule | to the Buy-Back Regulations. i tr i per share (%) Ordinary Shares (In %) the skhareRmder[s of the Comp?‘ny or ﬁl{lad with (al} the Registrar ciI_ConrpT'mies. Sehcugties a?dDExch_angBSBna_rd of IIn‘lil_ia.
stock exchange(s), and any other regulatory authority as per applicable law, (b) the Central Depository Services (India
g?sF};gEF\E:LTJOEROBFU:-!BU?-Cigl?FF’EUEPST'I'DEﬁ%ﬁﬂgitggrnﬁ'"ﬂs:gg 13'????2;’_?25?;:’2'%5: ?Eg?;::nsggﬁsz Balance as on 1st April, 2005 1,73,202 = Limited, Natiegnal SecurinegDeposiﬁgry Li_n'l?ied and [?{i; fo?pm\ﬂg!ng to the MLn}a_ger to the Huy-pBar.k Oyf'fer and mga‘,l nu%
HUNDRED AND TWENTY-FIVE ONLY) PER FULLY PAID-UP ORDINARY SHARE'ON A PROPORTIONATE BASIS THROUGH 23.09.2006 Bonus Issue 10 86,601 = be suitable for any other purpose. Accordingly, we do not accept or assume any liability or any duty of care for any other
TENDER OFFER USING THE STOCK EXCHANGE MECHANISM ["BUY-BACK OFFER/ BUY-BACK"] 15122000 Markel Purchase 10 1720 39515538 ﬁ\u:fr‘i::is:g.or to any other person to whom this report is shown or into whose hands it may come without our prior consent
DETAILS OF THE BUY-BACK AND BUY-BACK PRICE 16.12.2009 Market Purchase 10 4308 1,012.653.28 For Singhi & Co.
The Board of Directors of M/s, Cheviot Company Limited ("the Company") at their meeting held on Saturday, December 17.12.2009 Market Purchase 10 11,134 2,814,745.83 il q{“'{”‘"ﬁfﬁﬁ'ﬁﬁfg“és
4, 2021 have approved the Buy-Back of up to 2,50,000 (Two Lakhs Fifty Thousand) fully paid-up Ordinary Shares of 18.12.2009 Market Purchase 10 6,341 1,640.417.83 {Firs Regisiration :,'}k“ Dheli;
face value of ¥ 10/~ (Rupees Ten Only) each, from all the members / beneficial owners ("Shareholders") holding shares ; - P =E 7 = = B
of the Company as al the close of business hours on Friday, December 17, 2021 (the "Record Date"), on a proportionate GNP Market Buichase 10 2625 £89,968.34 Date: December 04, 2021 (Membership No Dsgqtgg;
basis through "Tender Offer" route using the Stock Exchange Mechanism at a price of T 1,725/- (Rupees One Thousand 22.12.2009 Market Purchase 10 1.031 268,696.25 Place: Kolkata : UDIN: 210691 TBAAARCKT 163
Seven Hundred and Twenty-Five Only) per Ordinary Share ("Buy-Back Price") payable in cash, for an aggregate amount 23.12.2008 Market Purchase 10 4,617 1,202.967.08
of T 43,12 50,000/~ (Rupees Forty-Three Crores Twelve Lakhs and Fifty Thousand Only) ("Buy-Back Offer Size”) 24.12.2009 Market Purchase 10 1,370 a57 (8666 Cheviot Company Limited
representing B.61% of the aggregate paid-up capital and free reserves as per the latest standalone audited financial 20122009 Market Purchase 10 1.050 273.670.90 P y_ X )
statements of the Company for the financial year ended March 31, 2021 (the Company does nol prepare consolidated o T = : B Annexure A - Statement of permissible capital payment
financial statements) (excluding Company’s transaction costs viz. processing fees payable to SEBI, advisors | legal fees, 20.12:2009 et Pukchess 10 B3 14.285.38 ion of amount of permissible capital payment towards Buy-Back of ordinary shares in accordance with Section 68(2)(c)
newspaper publication expenses, brokerage, applicable taxes such as Income tax, securities transaction tax, goods 05.01.2010 Market Purchase 10 930 242 402 38 of the Companies Act 2013 ("the Act”) based on the audited financial statements a5 at and for the year endad March 31, 2021;
and service tax, etc., stamp duty and other incidental expenses) subject to the approvals as required under the applicable 26.07.2010 Market Purchase 10 8,288 2 565.633.94 Particul A r
= - = = ars moun
i _ _ _ , _ 27.07.2010 Market Purchase 10 3,958 1,249,899.79 A (% in Lakhs)
The Buy-Back is in accordance with the provisions of Article 83 of the Articles of Association of the Company, the 54082010 Narket Purchase ] 535 3897 44393 - :
provisions of Sections 68, 69, 70 and other applicable provisions, if any, of the Companies Act, 2013, (the "Act"), the s by Uil Ao A, Issued and subscribed share capital as at March 31, 2021
Companies (Share Capital and Debentures) Rules, 2014 to the extent applicable and in compliance with the Buy-Back 05.08.2010 Market Purchase 10 9.257 3,115,310.94 (i} 62,66,875 ordinary shares of ¥ 10/- sach fully paid-up G26.69
Regulations, the Securities and Exchange Board of India {Listing Obligations and Disclosure Requirements) Regulations, 21.08.2010 Market Purchase 10 15,000 5,962,710.77 i 7.000 ordi h f7100 fE—" " 4 forfeited N p— 3 035
2015 (the "Listing Regulations") (including any amendment(s), statutory modification{s) or re-enactment thereof for 13.00.2017 Buy-Back 10 23.271) (3.49,06,500) (i) [ ordinary shares o I~ each not fully paid-up and forfeited (amount originally paid-up) T
the time being in force), and subject to approvals, permissions and sanctions as may be necessary from regulatory 31080018 BOrDE Isc0b 0 160284 ———r Total paid-up share capital (A) 627.04
authorities as required under applicable laws, including but not limited to approvals from Securities and Exchange Board S o i e ~ B. Free Reserves (Refer Note 1)
of India ("SEBI") and BSE Limited ("BSE") where the shares of the Company are listed, and subject to such terms, 13.11.2020 Buy-Back 10 (19.230) (1,73,07,000) R s TE 06430
conditions or modifications as may be prescribed or imposed while granting such approvals, permissions, consents, Total 4,61,623 (] Bnciel Honeve Ui
and/or sanctions by any of the aforesaid authorities, which may be agreed to by the Board of Directors of the Company 2 MRS. MALATI KANORIA {ii) Retained Earnings 14,155.68
(hereinafier referred to as the "Board", which expression shall include the Committee of Directors empowered by the 3 - Sub-Total 52,219.97
Board to exercise its powers), Date of Mature of Face Value No. of Cc id i Less:
The Buy-Back would be facilitated by tendering of Ordinary Shares by sharaholders and settlement of the same through tr i trar i per share (7) Ordinary Shares {In2) Amodnt = - = - =
4 : 5 T . . 5 presenting unreahised gains, notional gains and change in carrying amount of an asset or
the stock exchange meg.hantbm in the manner as provided in SEBI ciroular number CIR.I’CFDJPGLIC_YCELL-"I."2015 Balance as on 1st April, 2005 1.90.100 o a liability recognised in equity, including surplus in profit and loss accaunt on measurement of the
dated April 13, 2015, circular number CFD/DCR2/CIR/P/2016/131 dated December 9, 2016 and circular number o : -
SEBIHO/CFD/DCR-IICIR/PI2021/615 dated August 13, 2021 including any amendment thereof ("SEBI Circulars”), 23.09.2006 Baonus Issue 10 95.050 . sssetar the Rability at fair valie (net of tx) as atMarch 31,2021 2,741
In this regard, the Company will request BSE to provide the acquisition window, For the purpose of this Buy-Back, BSE 13.00.2017 Buy-Back 10 (19,289) (2,89,48,500) Total Free Reserves (B) 49,472.63
Id ba the Desi ted Stock Exch: 3
:;ID‘tJm saareehol‘ilset?:(a){alne Comp::yav:fj hold Ordinary Shares as on the Record Date will be eligible to participate in 31.08.2016 Bonui1sae 13 152,995 - Ui, i 2009967
the Buy-Back including promoter and promaoter group of the Company. Pursuant to the proposed Buy-Back and depending 13.11.2020 Buy-Back 10 (15,246} (1,43,51,400) hein mo;r:fo::,m{ tal paid o ?;Tfﬁ::_‘r g s:rc“c‘m L 5,009.97
on the response to the Buy-Back, the voting rights of the promoter and promoter group may change from its existing 26.08.2021 Inter Se Sale (Block Deal) 10 (3,75,000) (49,12,50,000) ( 9 i 8 total paic-up cap nd free r.ese e_s}. Lkaiins
voting rights of 74.7747% in the Company. The promoter and promoter group are already in control over the Company . - Buy-Back amount proposed by the Board at their meeting held on December 04, 2021: 4,312.50
and therefore such change in voting rights of the promoter pursuant to the Buy-Back will not result in any change in Total 7.830 Foté
control over the Company. 3 MR. UTKARSH KANORIA _ _ ) _
The Buy-Back would be subject to the condition of maintaining minimum public shareholding requirements as specified 1) Free Reserves are as per sub-section 43 of Section 2 and explanation 1l to Section 68 of the Companies Act, 2013.
in Regulation 38 of the Listing Regulations and in the event, after the completion of the Buy-Back, the non-promoter Date of Nature of Face Value No. of Consideration -- UNQUOTE -
shareholding of the Company falls below the minimum level required as per Listing Regulations, the Company shall tr i ion per share (7) Ordinary Shares {In ) 12. PROCESS AND METHODOLOGY TO BE ADOPTED FOR BUY-BACK
bring the public sharehalding to twenty five per cent shareholding within the time and in the manner as prescribed Balance as on 1 Aprll, 2005 1.13.461 = 12.1  The Buy-Back is open to all eligible sharehalders, i.e., the shareholders who hold Ordinary Shares either in physical
under the Securities Contracts (Regulation) Rules, 1957 and SEBI from time to time . ~ form ("Physical Shares™) and the beneficial owners holding Ordinary Shares in the dematerialised form ("Demat
A copy of this Public Announcement is available on the Company's website (www.groupcheviot.net) and will also be 23.08.2006 Bonus fssim 18 56.730 _ Shares”) as at the close of business hours on Friday, December 17, 2021 being the "Record Date”
available on the websites of SEBI (www.sebi.gowv.in) and BSE (www.bseindia.com) during the Buy-Back period 13.00.2017 Buy-Back 10 {11,518) {1,72,77,000) 122 Eligible Shareholders will receive a Letter of Offer along with a Tender / Offer Form indicating their entittement through
ic I here e-m: il .’ 5 1 | e ol t
NECESSITY FOR THE BLIY-.BA.CK o 31.08.2018 Banus lasue 10 79.336 N flrse;férro;flb[f‘f?rdgha;?S:sd?sgari;:: ‘“‘;;ll.llgshn:r:yas‘;:allar?ll:dzr on request from any Eligible Shareholder, a copy of the
SgﬂrethY‘BaCEILS uée al::qulsﬂllg‘? hg o EDTP[EHY ol’i_tts othdshm:s{ T:;e olger.tlvebls tf ga‘;gqn surpl_tés t‘.adsll'lhtnflhe 30.10.2018 Market Purchase 10 15,000 1,04.15.885 123 The Buy-Back will be implemented using the "Mechanism for acquisition of shares through Stock Exchange” as
o f"e DISCE. O Iy L CAps | s bk A _! # THSEING Nels on SalUray, LEGAmDRr:, y GEbidernc e Jras 13.11.2020 Buy-Back 10 10,117 91,05,300) specified in the SEBI Circulars and in accordance with the procedure prescribed in the Act and the Buy-Back
reserves as well as the cash liquidity and decided to allocate a sum of ¥ 43,12,50,000/- (Rupees Forty-Three Crores 1. uy-Bac (10.117) (91,05, Regulations, and as may be determined by the Board on such terms and conditions as may be permitied by law from
Twelve Lakhs and Fifty Thousand Only) excluding Company’s transaction costs such as processing fees payable to Total 2 42 892 fime to LiITIEI
SEBI, advisorsflegal fees, newspaper publication expenses, brokerage, applicable taxes such as income tax, securities R i .
transaction tax, goods and service tax, etc., stamp duty and other incidental expenses. for returning to the shareholders 4. ABHYADOOT FINANCE AND INVESTMENTS PRIVATE LIMITED 12.4 iﬁ;i‘:‘;j ';ﬂfﬁfg";‘;‘;& Gﬂdf 'é‘r'; E:{!;%a:rn‘g;‘:;_lshg ﬁﬂkn;f?rprf"hoa :Pﬁgnrrne?hgusgr&iﬂecsk ::dd E:tﬁrhif:;'r;% %?:"Cvaﬁ?{
holding Ordinary Shares of the Company thrgugh the Buy-Back. . ) Date of Nat P Face Val No. of Considerati of the Buy-Back Offer would be made by the Company, The contact details of the Company's Broker are as follows:
After considering several factors and benefits to the members holding Ordinary Shares of the Company, the Board sy aLLire, & ace valun - NG onsidsTation = EUREKA STOCK & SHARE BROKING SERVICES LIMITED
decided to Buy-Back up to 2,50,000 (Twe Lakhs Fifty Thousand) fully paid-up Ordinary Shares (representing 3.93% of tr tr tion per share (7) Ordinary Shares {in 2) A 1101, Meriin Infinite, 11th Floor, DN-51, Sector V. Bidhan Nagar, Kolkata 700 091
the total number of paid-up Ordinary Share Capital of the Company) al a price of T 1,725/~ (Rupees One Thousand Balance as on 1st April, 2005 6,000 = E nEll Ph: 033 66280000 | Web: www.eurekasec.com | E Mail: caref@eurekasec.com
Seven Hundred and Twenty-Five Only) per Ord:n_ary Share. '_I‘he Carn_pany's management strives to increase the 23.00.2008 ie——— 0 3,000 i SEBI Registration No. INZD0D169839 | Contact Person: CS Debomita Guha Maity
shareholders’ value and the Buy-Back would result in the following benefits, amangst other lhnngs.: — - — 12,5  The Company shall request BSE to provide a separate window (the "Acquisition Window”"} to facilitate placing of
] the Buy-Back will help the Company to retum surplus cash lo ils shareholders holding Ordinary Shares broadly 13.00.2017 Buy-Back 10 (369) (5,53,500) sell orders by the Eligible Shareholders who wish to tender their Ordinary Shares in the Buy-Back, For the purpose
in proportion to their shareholding, thereby, enhancing the overall return to shareholders; 31.08.2018 Bonus Issue 10 4,315 - of this Buy-Back, BSE would be the designated stock exchange. The details of the Acquisition Window will be as
i} the Company believes that the reservation for small shareholders would benefit a large number of public 13.11.2020 Buv-Back 0 (369 332100 specified by BSE from time to time.
shareholders, who would get classified as “small sharsholder” as per Regulation 2{i)(n) of the Buy-Back Regulations; I LIS ¥ ) - 5. ) 126 At the beglinning of the tendering period, the order for buying Ordinary Shares will be placed by the Company through
iy  the Buy-Back would help in improving return on equity by reduction in the share capital base and increasing 23.06.2021 Market Sale 10 (4.118) (61,91,833.25) Cgmpanys Broker, ! ; ) ) ! : N )
e e R e | M = o) (869045065 I 127 il Sharaholders through iher raspecive stock brokers (‘Shareholder Broker’) during youmal rading howrs of
: : ; il areholders through their ective stock brof reholder Broker") during normal trading hours o
i) the Buy-Back gives an option to the shareholders holding Ordinary Shares of the Company, who can choose to 25.06.2021 Market Sale 10 (2,034) (30,18,735.75) lnerecnndary market. The ghareholdafﬂmker can enter orders for Demat Shares as well ags Physical Shagrles. In the
parnmpam_a_nd get cash in lieu of Ordinary Shares to be mep““‘. under the Buy-Back Of.rﬂ‘ or they may choose Total 577 tendering process, the Company's Broker may also process the orders received from the Eligible Shareholder after
not to participate and be beneﬁlted. of a resultant increase in their percentage shareholding, post the Buy-Back Eligible Shareholders have completed their KYC requirement as required by the Company’s Broker,
oifar, without additional Investmant; ) ) 5. CHEVIOT AGRO INDUSTRIES PRIVATE LIMITED 12.8  In the avent Shareholder Broker(s) of Eligible Sharehalder is not registered with BSE, then the Eligible Shareholders
v) the Buy-Back will help in achieving an oplimal capital structure. . = 2o Al orof Conslderat can approach any BSE registered stock broker and can register themselves by using quick unique client code {"UCC")
MAXIMUM AMOUNT REQUIRED UNDER THE BUY-BACK AND ITS PERCENTAGE OF THE TOTAL PAID-UP Date o Nature o Age vaie Wi onsideration facility through the BSE registered stockbroker (after submilting all details as may be required by such BSE registered
CAPITAL AND FREE RESERVES transaction transaction per share (7) Ordinary Shares (In 7) stock broker in compliance with the applicable law). In case the Eligible Shareholders are unable to register using
The maximum amount required for Buy-Back will not exceed ¥ 43,12,50,000/- (Rupees Forty-Three Crores Twelve Lakhs Balance as on 1st April, 2005 200 - gggxfscsﬂt:‘éghar:s%hh:rngBorg‘fiaEI?‘;Erciacg;itﬂfn?‘E:ﬁ?)grllas;légtlﬁl:rsb?jsrehmdem may approach Company’s Broker i.e.,
and Fifty Thousand Only) excluding Company's transaction costs. The said amount works out to 8.61% of the aggregate 23.09.2006 Bonus lssue 10 100 = 128 Th i - s I:.IJ R ‘; tShv hpld dar th E Forsian Exch M t Act 1999 and
paid-up capital and free reserves of the Company as per iatest standalone audited financial statements as at . IR TOQUIPRITILES 107 NOTEIRSIIROL Selaa o URUAE U T ONEgH brohange MANAQAran. S, 2 ey an
March 31, 2021 which Is within the prescribed limit of 10%. The Company does not prepare consolidated financial 09.09.2010 Scheme of Amalgamation 10 600 - gr':)‘ U!!';telrdru!%s. r:agLﬁ:auonsH gt:\ldillnhesizl;qrﬁmét:anof cif’fundl.s. sl'!altl bt;_made by the Eligible Shareholder andfor the
statemants. 13.08.2017 Buy-Back 0 (6) (54.000) areholder Broker through which the Eligible Shareholder places the bid
. . . e 2 12.10 Maodification/cancellation of orders and multiple bids from a single Eligible Shareholder will be allowed during the
The funds for the implementation of the proposed Buy-Back will bp sourced out of the free reserves of the Camp_any 31.08.2018 Bonus lssue 10 432 - tendering period of the Buy-Back. Multiple bids made by a single IlgiblegShareholder for selling Ordinary Sharesgshalill
(i.e., current surplus, cash balances, intemal accruals, retained earnings) andior such other sources as may be permitted be clubbed and considerad as "one bid" for the purposes of acceptance
by the Buy-Back Regulations or the Act 13.11.2020 Buy-Back 10 (37) (33,300) ok s % pUrpobad P I
: : . . 1211 The cumulative quantity tendered shall be made available on the website of BSE (www.bseindia.com) throughout the
The ratio of the aggregale of secured and unsecured debls owed by the Company 1o the paid up capital and free reserves Total 1,259 trading session and will be updated at specific intervals during the tendering period.
?:erCB“Y'E‘aCk i“"::' g 'fe“ t_“a? 2k, e s _— 6.  CHEVIOT INTERNATIONAL LIMITED 12.12 Procedure to be followed by shareholders holding Demat Shares:

e Company shall transfer from its free reserves, a sum equal to the nominal value of the Ordinary Shares so bought Efigible. Sharshokders hiolding Damat Sh b dsing i teniar thists Demat Sk der the Biry-Back id
back to the Capital Redemption Reserve Account and details of such transfer shall be disclosed in the subsequent Date of Nature of Face Value No. of Consideration al hal?e ; doa£1grussh tﬁeill'nr!:spee,cnhﬁve sﬁ:;h"&ge, EBSI"Ur:EI?b;rT‘I'IdeiI;CHlIEFI‘; 1:‘?‘: conir;iggsi;re:mg:r Bi;kewrot]he
audited financial statements. The funds borrowed, if any, from banks and financial institutions will not be used for the transaction transaction per share (%) Ordinary Shares (In 7) details of Ordinary Shares they intend to tender under the Buy-Back, '
Buy-Back. Balance as on 1st April, 2005 100 - b) The Shareholder Broker would be required to place an order/bid on behalf of the Eligible Shareholder(s) who wish
BUY-BACK PRICE AND THE BASIS OF ARRIVING AT THE BUY-BACK PRICE 23.00.2006 ry———" 0 50 - to tender Shares in the Buy-Back using the Acquisition Window of the Designated Stock Exchange
The Ordinary Shares of the Company are proposed to be bought back at a price of T 1,725/~ (Rupees One Thousand - - ¢) The lien shall be marked by the Shareholder Broker in demat account of the Eligible Shareholder(s) for the Shares
Seven Hundred and Twenly-Five Only) per Ordinary Share ("Buy-Back Price”). The Buy-Back Price has been arrived 13.09.2017 Buy-Back 10 (1) (16,500) tendered in the Buy-Back. The details of Shares marked as lien in the demat account of the Eligible Shareholder(s)
at after considering various factors including, but not limited to the trends in the volume weighted average prices and 31.08.2018 Bonus lssue 10 69 - shall be provided by Depositories to the Clearing Corparation.
closing price of the shares on the BSE, whera the shares of the Company are listed, the net worth of the Company, price 13.11.2020 Buy-Back 0 " 3900 d) In case, the demat account of the Eligible Shareholders is held in one depository and clearing member pool and
eamings ratio, impact on other financial parameters and the possible impact of Buy-Back on the earnings per share y-HiaG (1) (9. ) clearing corporation account is held with other depository, the Shares tendered under the Buy-Back shall be blocked
The Buy-Back Price represents: Total 197 in the shareholders demat account at the source depository during the tendering period. Inter Depository Tender

3 . . . Offer ("IDT") instruction shall be initiated by shareholder at source depository to clearing member pool/ clearing
W Premium of 36.44% Lo the volume weighted average market price of the share on BSE during the three months 7. HARSH INVESTMENTS PRIVATE LIMITED corporation account‘at target depository. Sc::urce dep«;sitnry shall block the sh::ireholders securities (i.e., transfers
preceding November 20, 2021, being the date of intimation to BSE for the Board Meeting to consider the proposal o P N : Face val No. of Consi ; from free balance to blocked balance) and send IDT message lo target depository for confirming creation of lien,
of the Buy-Back, Bt Ntire o S Ve 100 % onsideration Details of shares blocked in the shareholders demat account shall be provided by the target depositary to the Clearing
(i) Premium of 37, 78% to the volume weighted average [narke: price of the share on BSE during the two weeks tr. tr per share (7} Ordinary Shares (In7) Corporation.
preceding November 28, 2021, being the date of intimation to BSE for the Board Meeting to consider the proposal Balance as on 1st April, 2005 4,62,080 = &) For custodian participant orders for demat shares, early pay-in mechanism is mandatory prior to confirmation of
of the Buy-Back; 23.08.2006 BohnElesue 10 531 040 5 order by custodian, The custodian shall either confirm or reject the orders not fater than the closing of trading hours
(i) Premium of 33.24% over the closing price of the share on BSE, as on November 28, 2021 being the date on iy i - L on the last day of the tendering period. Thereafter, all unconfirmed orders shall be deemed to be rejected. For all
which the Company intimated to BSE Limited of the date of the mesting of the Board of Directors wherein proposal 12.05.2008 Scheme of Amalgamation 10 18,80,961 - confirmed cuslodian participant orders, __orrier modification shall revoke the custodian confirmation and the revised
of the Buy-Back was considerad; and 13.00.2017 Buy-Back 0 (1.05.784) (15.,86,76,000) order shall be sent to the custodian again for confirmation. ) )
(iv)  Premium of 25.96% over the closing market price of the shares on BSE, as on December 3, 2021, being the f}  Upon placing the bid, the Shareholder Broker shall provide a Transaction Registration Slip ("TRS") generated by
{ immediate preceding trading day befgore he dgle of the Board Meating held on Saturday, Decambar 4 2029; 31.08.2018 Benus Issue 10 12,34,148 5 the stock exchange bidding system to the Eligible Shareholder on whose behalfl the order/bid has been placed, TRS
! ! o will contain defails of order submitted like Bid ID MNo., Application No., DP 1D, Client ID, No. of Ordinary Shares
MAXIMUM NUMBER OF SECURITIES THAT THE COMPANY PROPOSES TO BUY-BACK R0 By i (1.05.784) A282,5,600) tendered et H Y
The Company proposes to Buy-Back up to 2,50,000 (Twa Lakhs Fifty Thousand) fully paid-up Ordinary Shares of face 26.08.2021 Inter Se Purchase (Block Deal) 10 3,75.000 49,12.50,000 g) In case of non-receipt of the completed tender form and other documents, but receipt of Ordinary Shares in the
value of ¥ 10/- (Rupees Ten Only) each, representing 3.99% of the total number of paid-up Ordinary Share Capital of Total 39,71,661 accounts of the Clearing Corporation and a valid bid in the exchange bidding system, the bid by such Ordinary
the C_Umpaqy. The number of shares proposed to be bought back during the current financial year does not exceed the Shareholder shall be deemed to have been accepted,
parmissible limit of 25% of the total number of outstanding shares of the company. 9. NO DEFAULTS 12.13 Procedure to be followed by the shareholders holding Physical Shares:
METHOD TO BE ADOPTED FOR BUY-BACK There are no defaults subsisting in the repayment of deposits, interest payment therean, redemption of debentures or a)  Pursuant to SEBI circular number SEBIHO/CFDICMD/CIR/P/2020/144 dated July 31, 2020, all Eligible Shareholders
The Company shall Buy-Back its shares from the Eligible Shareholders on proportionate basis through the tender offer. payment of interest thereon or redemption of preference shares or payment of dividend due to any shareholder, or holding Shares in physical form are allowed 1o tender their Shares in the Buy-Back provided that such tendering
In this regard, the Company shall facilitate tendering of shares by the shareholders and seftlement of the same through repayment of any term loans or interest payable thereon to any financial institution or banking company. shall be as per the provisions of the Buy-Back Regulations and terms provided in the letter of offer.
the stock exchange mechanism in the manner as provided in SEBI Circulars for Buy-Back through tender offer route | 10, CONFIRMATION BY THE BOARD OF DIRECTORS b) Eligible Shareholders who are holding ordinary shares in physical form and intend to participate in the Buy-Back
in compliance with Regulation 8(vii) of the Buy-Back Regulations. The Board of Directors of the Company have confirmed that they have made a full enquiry into the affairs and prospects will be required to approach thelr respective Shareholder Broker along with the complete set qf documents for
DETAILS OF SHAREHOLDING OF PROMOTER AND PROMOTER GROUP, DIRECTORS, KEY MANAGERIAL of the Company and have formed the opinion that: verification procedures ko be carried out before placement of the bid, Such documents will include: ;
PERSONNEL AND DETAILS OF TRANSACTIONS IN PAST SIX MONTHS I, Immediately following the Boar_d meeting held on December 4, 2021, there will be no grounds on which the Company (i} T?rjd:rrFon;n ?A.lllyquag.zed I?y all Eligible Shareholders (in case shares are in joint names, in the same order in
The aggregate sharehalding of the promoater and of the directors of the promoters group companies and of persons who could be found unable to pay its debts; © - which ey hold ihe: sharady,
are in control of the Company |.e. Direclors and Key Managerial Personnel of the Company as on the date of the Board ii. As regards the Company's prospects for the year immediately following the date of the Board Meeting approving (i} Original share certificata(s),
Meeting i.e. Saturday, December 4, 2021, are as follows: the Buy-Back and having regard to the Board's intention with respect to the management of Company’s business (i} Valid share transter formis) / Form SH-4 duly filed and signed by the transferors (i.e. by all registered Shareholders
: . during that year and to the amount and character of the financial resources which will, in the Board's view, be in same order and as per the specimen signatures registered with the Company) and duly witnessed at the
(@ Aggregate shareholding of the Promioters and Promoler Group as on Salurday, December 4, 2021: available to the Company during that year, the Company will be able to meet its liabilities as and when they fall appropriate place authorising the transfer in favour of the Company,
5l. No. Name Category Shares held % Holding due and will not be rendered insolvent within a period of one year from the date of the Board Meeting approving (iv) Self-attested copy of PAN Card(s) of all Eligible Shareholders, and
1 Mr. Harsh Vardhan Kanoria Fromoter 4.61,623 7.3661 .. dha HU)_"BaCk: o ; s ; {v) Any other relevant documenis such as power of attorney, corporate authorisation (including board
5 Mrs, Malatl K B : 7830 01248 iil, In ferming an opinion for the above purposes, the Board of Directors have taken into account the liabilities (including resolution/specimen signature), notarised copy of death cerfificate and succession certificate or probated will,
A AUIATION TIHTicHer [ : prospective and contingent liabilites), as if the Company was being wound up under the provisions of the Act or if the original shareholder is deceased, elc., as applicable
3 Mr. Uitkarsh Kanoria Promotar 2 42 8972 3.8758 the Insolvency and Bankruptcy Code, 2016, i ik, i . ” z 5
23 , In addition, if the address of the Eligible Shareholder has undergone a change from the address registered in the register
4 Abhyadool Finance and Investments Private Limited | Promoter Group 577 0.0092 1. ‘?:Plzﬂtr rB[: T:E cr?:‘TAdNJ S ST::L‘:T;?;I thSjTOSR it b Bty A s disssad of mambers[uf the Comrpanyfglhe Eligisle Shareholdeir wp('}ul?1 be required to submit a self-attested copy of address proof
S = : : - & text of the keporl dated Uecember &, 5. =mnaghi ., Ing utory Auditors of the Lompany, adoress consisting of any one of the following documents: valid Aadhar card, voter identity card or passport.
& Chew_ol Agro Inc.lust|19§ P_rlvale il PHEORAE SR Lt Lty to the Board of Directors of the Company Is reproduced below: c) Based on the documents mentioned in paragraph above, the concernad Shareholder Broker shall place an order/
6 Cheviot International Limited Promoter Group 197 0.0031 - QUOTE - bid on behalf of the Eligible Shareholders holding Ordinary Shares in physical form who wish to tender Ordinary
7 Harsh | tments Private Limited Promoter G 39.71.661 63.3755 Shares in the Buy-Back, using the Acquisition Window of BSE. Upon placing the bid, the Shareholder Broker shall
Tatr:f e Sl 26.86.039 74,7747 ;?‘e Board of Directors provide a TRS generated by the exchange bidding system to the Eligible Shareholder. TRS will contain the details
4 bt : Cheviot Company Limited of order submitted like folio no., certificate no., distinctive no., no. of shares tendered etc.
i i i 24, Park Streel, Magma House (9th Floor, d) Any Shareholder Broker / Eligible Shareholder who places a bid for physical Ordinary Shares, is required to deliver
(b) Aggregate shareholding of the Directors of Promoter Group Companies as on Saturday, Decamber 4, 2021 Kolkata - 700 016 g ! the original share certificate(s) & documents (as mentioned above) along with TRS generated by exchange bidding
E N“'I Name Designation Shares held | % Holding Dear Sir/ Madam, system upon placing of bid, either by registered Ipu_st. speed post or courier or hand delivery to the Registrar to the
= s — itor" i 4 i i i Buy-Back i.e, Maheshwari Datamatics Private Limited (at the address mentioned at paragraph 15 below) not later
Abhyadoot Finance and Investments Private Limited ("the 00;1?)::“%2: E;:rpn‘;nu;'ncl(:ﬁg:?:l?z?rsoc‘;?e?udieﬂllg ﬂ.‘aec;sc::fuorirg;gaargdsEir;‘sagzecg:::gtucf?ﬂ?:?;ul;i‘rggﬁz than 2 (two) days from the offer closing date, The envelope should be super scribed as "Cheviot Company Limited
4 I Mr. Harsh Vardhan Kanoria Mon-Executive Director 461,623 7.3661 of Securities) Regulations, 2018 (as amended) ("SEBI Buy-Back Regulations") Bfu%-Back 2021‘H One.copy of the TRS will be retairned by Registrar to the Buy-Back and it will provide acknowiedgement
2 I Mrs. Malati Kancria Mon-Executive Director 7.830 0.1249 1. The Board of Directors of the Company have approved a proposal for Buy-Back of up to 2,50,000 fully paid-up oty ersa.me 16: B Shareholder_ Bruker.ln ase o "‘*!‘d deli\.'ery e ’ .
Cheviot Agro Industries Private Limited ordinary shares of T 10/- each for an aggregate consideration of ¥ 43,12,50,000/- (Rupees Forly-Thres Crores @) The Eligible Shareholders holding Ordlnar;?r Shares in physical form should note lhatr physical Ordinary Shares will
3 Twelve Lakhs and Fifty Thousand only) at its meeting held on December 04, 2021 in pursuance of the provisions not be accepted unless the complete set of documents are submitted. Acceptance of the physical Ordinary Shares
1 Mr, Harsh Vardhan Kanoria Non-Executive Director 461,623 7.3661 of Sections 68, 69 and 70 of the Companies Act, 2013 (the "Act") and the SEBI Buy-Back Regulations. We have for Buy-Back by the Company shall be subject to verification as per the Buy-Back Regulations and any further
2 | Mrs. Malati Kanoria Managing Director 7,830 0.1249 been requested by the Management of the Company to provide feasonable assurance on the accompanying leDC‘IéOd‘IIS Esu_ad 'nd":.‘ﬁ mgim' TQQ ?Bg‘sé‘;gnr[‘hi S.UV;BBC" wrl\lbb\._'gnfy s!"'Ch b'dﬁs hasdedhon _lha1 g{_)dmfmgnts S;hm'?ad
3| Mr. Madhup Kumar Patm Nor-Executive Direclor 3 0.0000 statement of permissible capilal payment (including premium) (as per ‘Annexure A’) as at March 31, 2021 (hereinafter DR ARLY Dt A1 [' Such vermcation, : Sal gipfey. SUC{ s e UncanmImed: DSl s Lnes e uisian
L P : referred to as the "Statement”). This statement has been prepared by the Management, which we have initialed 1o the Buy-Back confirms the bids, they will be treated as ‘confirmed bids",
4 | Mr. Abhishek Murarka MNon-Executive Director 1 0.0000 for the purposes of identification only, f)  In case any Eligible Shareholder has submitted Ordinary Shares in physical form for dematerialisation, such Eligible
Cheviot International Limited Management's Responsibility Sharl;t.ahollder should [ensul;e lh:ﬁ\th; pro‘aoe?E gf rgetti;tr? 111;3 Ordina{r}-’hShar%s dematerial]ist?dr:'s réom%ete':j well in time:
1 ! Mrs. Malati Kanora Non-Executive Director 7.830 0.1249 2. The preparation of the Statement in accordance with Section 68(2)(c) of the Act and in compliance with the SEBI 20, that ey edn parficipeisin e BUy-Bacs befare the dosure. of t1e sendaring paoca o the Buy-back,
. = - Buy-Back Regulations, is the responsibility of the Managament of the Company, Including the computation of the | 12.14 METHOD OF SETTLEMENT
Harsh In Private Limited amount of the permissible capital payment, the preparation and maintenance of all accounting and other relevant Upon finalisation of the basis of acceptance as per Buy-Back Regulations:
1_| Mr. Harsh Vardhan Kanoria Non-Executive Director 461623 7.3661 supporting records and documents. This responsibility includes the design, implementation and maintenance of a)  The settlement of trades shall be carried out in the manner similar to settlement of trades in the secondary market
2 | Mrs. Malati Kanoria Non-Executive Director 7.830 0.1249 :)nrternal control relevant fo the preparation and presentation of the Statement and applying an appropriate basis and as inimated by the Ciearing Corporation from time to time.
preparation and making estimates that are reasonable in the circumstances. i : L . i P ; . .
3 | Mr. Utkarsh Kanoria Non-Executive Directar 242,892 38758 Auditor's Responsibility: b) Details in respect of shareholder's entitlement for the Buy-Back shall be provided to Clearing Corporation by the
! P . - o it F Registrar to the Buy-Back, On receipt of the same, the Clearing Corporation will cancel excess or unaccepted blocked
{€) Aggregate shareholding of the persons who are in control of the Company i.e. Directors and Key Managerial 3. Pursuant to the requirement of the SEB| Buy-Back Regulations, it is our responsibility to provide a reasonable shares. On settlement date, all blocked shares mentioned in the accepted bid will be fransferred to the Clearing
Parsonnel of the Company as on Saturday, December 4, 2021: assurance on the following "Reporting Criteria™ ) ) ) ) Corporation,
SR N Seai - sh held T % Haldh i whether we have inquired into the state of affairs of the Company in relation to the audited financial statements ¢ The Company will pay the consideration to the Company’s Broker who will transfer the consideration pertaining to
2N L . MRS aros e aleing as al and for the year ended March 31, 2021; the Buy-Back to the Clearing Corporation's Bank account as per the prescribed schedule. The settlements of fund
1 Mr. Harsh Vardhan Kanoria | Chairman and Managing Director 461,623 7.3661 ii.  if the amount of permissible capital payment as stated in Annexure A, has been properly determined considering obligation for Demat and Physical Shares shall be affected as per the SEBI circulars and as prescribed by BSE and
2 Mrs. Malati Kanoria MNon-executive Director 7,830 0.1249 the audited financial statements as at and for the year ended March 31, 2021 in accordance with Section B8(2) Clearing Corporation from time to time. For Demat Shares accepted under the Buy-Back, such beneficial owners
= of the Act; and will receive funds payout in their bank account as provided by the depository system directly to the Clearing
3 Mr. Utkarsh Kanoria Wholetime Director 242,892 3.8758 iii. ifthe Board of Directors of the Company, in thelr meeting held on December 04, 2021 have formed the opinion Corporation and in case of Physical Shares, the Clearing Corporation willl release the funds to the Shareholder
4 Mr. Madhup Kumar Patni Chief Financial Officer 2 0.0000 as specified in Clause (x) of Schedule | to the SEBI Buy-Back Regulations, on reasonable grounds and that B@rk;‘{sf] ads Plerf ngiondatw r'garkat 9{1}‘;'-“‘:‘"]‘,‘;”?3“&9""- If Sué’-'h ih;rfhd‘?ld{e..%sﬂﬁrk Iacm'ﬂ; dg;ta:::s 3;‘3 not available
= T the Company will not, having regard to its state of affairs, be rendered insolvent within a pericd of one year orif the Tunds fransier INSiruchon is rejecte & meserve bani ndia relevant bank, due (o any reasons,
5 Mr. Aditya Banerjee Company Secretary and Compliance Officer 15 0.0002 from the dag of declaration gqugted by the Board of Directors, then the amount payable to that shareholder will be transferred to the Shareholder Broker for onward transfer to

B.1

Except as provided below, no shares in the Company were either purchased or sold (either through the Stock Exchange
or off-market transactions) by any of the {i) promoters; (i) directors of the promoter group company; and (i) persons
who are in control of the Company |.e. Directors and Key Managerial Personnel of the Company during a period of
six months preceding the date of the Board Meeting at which the Buy-Back was approved i.e. Saturday,
December 4, 2021 and from the date of the Board Meeting till the date of this Public Announcement:

Name Nature of No. of Total Date of | Maximum | Minimum
Trar tion Shares i i Transaction Price Price

Abhyadoot Finance and 4118 ¥.61,91,933.25| 23-Jun-21 71,533.00 ¥1,489.95

Investments Private Limited| Markat Sale 5848 | 7 86.9045065| 24-Jun-21 | ¥ 1,515.00| ¥ 1,470.00

2,034 ¥30,19,735.75| 25-Jun-21 | 21,490.00| ¥ 1,480.00

Mr. Madhup Kumar Patni Market Sale 10 T 16,781.00| 29-Jun-21 | T 1,678.10| T1,678.10

Mr. Abhishek Murarka Market Sale 4 T 7.512.00] 30-Jun-21 T1,878.00] ¥ 1,878.00

Mrs. Malati Kanoria Inter Se Sale 3,75,000 | 7 49,12.50,000.00| 26-Aug-21 ?1,310.00] ¥ 1,310.00
Harsh Invesiments

Private Limited Inter Se Purchase| 3,75,000 | 7 49,12,50,000.00| 26-Aug-21 71,310,001 7 1,310.00

INTENTION OF PROMOTERS AND PERSONS IN CONTROL OF THE COMPANY TO TENDER SHARES FOR
BUY-BACK

The Promoters and Promoter Group have expressed their intention to participate in the Buy-Back vide their letters
dated December 3, 2021 and may tender up to their aggregate maximum shareholding or such lower number of
Ordinary Shares in accordance with the provisions of the Buy-Back Regulations:

5l. No. | Name Category of shares
intend to tender

1 Mr. Harsh Vardhan Kanorla Promoter 4,61,623
2 Mrs. Malati Kanoria Promoter 7,830
3 Mr. Utkarsh Kanoria Promater 242,892
4 Abhyadoot Finance and Investments Private Limited | Promoter Group 577
5 Cheviot Agro Industries Private Limited Promoter Group 1,259
(5] Cheviot International Limited Promoter Group 197
7 Harsh Investments Private Limited Promoter Group 39,71,661

Total 46,86,039

4. Areasonable assurance engagement involves performing procedures to obtain sufficient appropriate evidence on

the Reporting Criteria, The procedures selected depend on the auditor's judgement, including the assessment of

the risks associated with the Reporting Criteria. Within the scope of our work, we performed the following procedures:

i, Examined that the amount of parmissible capital payment for the Buy-Back as detailed in Annexure A is within
the permissible limit computed in accordance with the provisions of Section 68 of the Act;

ii. Examined minutes of the meetings of the Board of Directors; and

iii. Examined Directors’ declarations for the purpose of Buy-Back and solvency of the Company.

5. The financial statements referred to in paragraph 3 above, have been audited by us, on which we have issued an
unmeodified audit opinion in our report dated May 15, 2021, We conducted our audit of the financial statements in
accordance with the Standards on Auditing and other applicable authoritative pronocuncements issued by the Institute
of Chartered Accountants of India, Those Standards require that we plan and perform the audit to obtain reasonable
assurance about whether the financial statements are free of material misstatement,

6. We conducted our examination of the Statement in accordance with the Guidance MNote on Audit Reports and
Cerlificates for Special Purposes, issued by the Institute of Chartered Accountants of India. The Guidance Note
requires that we comply with the ethical requirements of the Code of Ethics issued by the Institute of Chartered
Accountants of India.

7.  We have complied with the relevant applicable requirements of the Standard on Guality Control (SQC) 1, Quality
Control for Firms that Perform Audits and Reviews of Historical Financial Information, and Other Assurance and
Related Services Engagements.

Opinion

8. Based on enguines conducted and our examination as above, we report that:

a.  We have enquired into the state of affairs of the Company in relation to its audited financial statements as at
and for the year ended March 31, 2021 which has been approved by the Board of Directors of the Company
on May 15, 2021 and adopted by the Shareholders in their meeting held on July 23, 2021;

b, The amount of permissible capital payment (including premium) towards the proposed Buy-Back of ordinary
shares as computed in the Statement attached herewith {Annexure A}, is properly determined, in our view, in
accordance with Section 68(2)(c) of the Act and Regulations 4 and 5 of the SEBI Buy-Back Regulations. The
amounts of share capital and free reserves have been extracted from the audited financial statements of the
Company as at and for the year ended March 31, 2021,

c. The Board of Directors of the Company, in their meeting held on December 04, 2021 have formed their opinion
as specified in clause (x) of Schedula | to the SEBI Buy-Back Regulations, on reasonable grounds and that
the Company, having regard to ils state of affairs, will not be rendered insolvent within a period of one year
from the date of passing of the Board meeting resolution dated December 04, 2021. Based on the above
declaration of the Board of Directors and other information and explanations given to us, which to the best of
our knowledge and belief were necessary for this purpose, we are not aware of anything to indicate that the
above mentioned opinion expressed by the Directors Is unreasonable in all the circumstances.

such Eligible Sharehoider.

d) The Demat Shares bought back would be transferred directly to the Demat Escrow Account of the Company opened
for Ihe Buy-Back provided it is indicated by the Company's Broker or it will be transferred by the Company's Broker
tnstga Company Demat Account on receipt of the Ordinary Shares from the clearing and settiement mechanism of
BSE.

&) The Eligible Shareholders of the Demalt Shares will have o ensure thal they keep the depository participant ("DP")
account active and unblocked to receive credit in case of return of Demat Shares, due to rejection or due to
non-acceptance in the Buy-Back,

f}  Inthe case of Inter-deposilory, Clearing Corporation will cancel the excess or unaccepted Shares in target depository.
Source depository will not be able to release the lien without a release of Inter-depository message from target
depository. Further, release of Inter-depository message shall be sent by target depository either based on cancellation
request received from Clearing Corporation or automatically generated after matching with Bid accepted detail as
received from the Registrar to the Buy-Back. Post receiving the Inter-depository message from target depository,
source depository will cancelrelease excess or unaccepted block shares in the demat account of the shareholder,
Post completion of tendering period and receiving the requisite deftails viz., demat account details and accepted bid
quantity, source depository shall debit the shares as per the communication/message received from target depository
to the extent of accepted bid shares from shareholder's demat account and credit it to Clearing Corporation settlement
account in largel depository on settlement date

g) Any excess Physical Shares pursuant to proportionate acceptance / rejection will be returned back to the Eligible
Shareholders directly by the Registrar to the Buy-Back. The Company is authorised to split the share certificate and
issue new consolidated share certificate for the unaccepted Physical Shares, in case the Physical Shares accepted
by the Company are less than the Physical Shares tendered by the Eligible Shareholders in the Buy-Back.

h)  In case of cerlain Eligible Shareholders viz., NRIs, non-residents etc. (where there are specific regulatory requirements
pertaining to funds payout including those prescribed by the RBI) who do not opt to settle through custodians, the
funds payout would be given to their respective Shareholder Broker's settlement accounts for releasing the same
to such shareholder's account,

i)  The Shareholder Broker would issue coniract note to the Eligible Shareholders tendering Ordinary Shares in the
Buy-Back. The Company's Broker would also issue a contract note to the Company for the Ordinary Shares accepted
under the Buy-Back

ji  Eligible Shareholders who intend to participate in the Buy-Back should consult their respective Shareholder Broker
for payment to them of any cost, charges and expenses (including brokerage) that may be levied by the Shareholder
Broker upon the Eligible Shareholders for tendering Ordinary Shares in the Buy-Back. The Company accepls no
responsibility to bear or pay such additional cost, charges and expenses (including brokerage) incurred solely by
the Eligible Shareholders.

k)  The ordinary shares lying to the credit of the Company Demat Escrow Account and the ordinary shares bought back
and accepted in physical form will be extinguished in the manner and following the procedure prescribed in the

Buy-Back Regulations. Continue to Next Page
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RECORD DATE AND SHAREHOLDER ENTITLEMENT

As required under the Buy-Back Regulations, the Board has fixed Friday, December 17, 2021, as the Record Date for
tha purpose of determining the entittement and tha names of the Eligible Sharehoiders.

The Ordinary Shares to be bought back are divided in two categories:

(i} Reserved category for small shareholders; and

{ii) General category for all other shareholders.

As defined in Regutation 2{i}{n) of the Buy-Back Regulations, a "small shareholder” means a shareholder of a Company,
who holds shares whose market value, on the basis of closing price of shares on BSE Limited as on record date is not
more than two fakh rupees. In accordance with Regulation 6 of the ﬂu!ﬁ-ﬁack Reqgulations, 15% (Fifteen percent) of the
number of Ordinary Shares which the Company proposes to Buy-Back or such number of Ordinary Shares entitled as
per the shareholding of small shareholders as on the Record Date, whichever is higher, shall be reserved for the small
shareholders as part of this Buy-Back.

Based on the shareholding as on the Record Dale, the Company will determine the entitlement of each shareholder to
tender their Ordinary Shares in the Buy-Back. This entitement for each shareholder will be calculated based on the number
of Ordinary Shares held by the respective shareholder as on the Record Date and the ratio of Buy-Back applicable in the
category to which such shareholder belongs. The final number of ordinary shares that the Company will buy-back from
each Eligible Shareholder will be based on the total number of ordinary shares tendered. Accordingly, the Company may
not Buy-Back all of the ordinary shares lendered (over and above entitiements) by Eligible Shareholders.

In order to ensure that the same Eligible Shareholder with multiple demat accountsifolios do not receive a higher entitiernent
under the Small Shareholder category, the Ordinary Shares held by such Eligible Shareholder with a common PAN shall
be clubbed together for determining the category (Small Shareholder or General Catagory) and the Buy-Back Entitlement.
In casze of joint shareholding, the Ordinary Shares held in cases where the sequence of the PANS of the joint shareholders
is identical shall be clubbed together. In case of Eligible Shareholders holding physical shares, where the sequence of
PANS is identical and where the PANs of all joint shareholders are not available, the Regisirar to the Buy-Back will check
the sequence of the names of the joint holders and club together the Ordinary Shares held in such cases where
the sequence of the PANs and name of joint shareholders are identical. The shareholding of institutional Investors like
mutual funds, insurance companies, foreign institutional investors/ foreign portfolio investors etc. with common PAN
are not proposed to be clubbed together for determining their entitlement and will be considered separately, where these
Ordinary Shares are held for different schemes/sub-accounts and have a different demal account nomenclature based
on information prepared by the Registrar to the Buy-Back as per the shareholder records received from the Depositories.

13.8
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Further, the Ordinary Shares held under the category of "clearing members” or "corporate body margin account” or
"corporate body - broker” as per the beneficial position data as on Record Date with common PAN are not proposed
to be clubbed together for determining their entitiernent and will be considered separately, where these Ordinary Shares
are assumed to be held on behalf of clients.

The Eligible Sharsholders participation in the Buy-Back will be voluntary. The Eligible Shareholders can choose to
participate, in full or in part, and get cash in lieu of Ordinary Shares to be accepted under the Buy-Back or they may
choose not to participate and enjoy a resultant increase in their percentage shareholding, post Buy-Back, without
additional investment. The Eligible Shareholders may also tender a part of their entitlement. The Eligible Shareholders
also have the option of tendering additional Ordinary Shares (over and above their entittement) and participate in the
shortfall created due to non-participation of some other shareholders, if any.

The Buy-Back from non members, O Corporate Bodies (OCBs) and Foreign Institutional Investors
(Flls), Foreign Portfolio Investors (FPIs) and members of foreign nationality, if any, shall be subject to such approvals
as may be required including approvals from the Reserve Bank of India under the Foreign Exchange Management Act,
1999 and the rules, regulations framed there under, if any,

The maximum tender under the Buy-Back by any shareholder cannot exceed the number of Ordinary Shares held by
the shareholders as on the Record Date.

The Ordinary Shares tendered as per the entittement by Eligible Shareholders as well as additional Ordinary Shares
tendered, if any, will be accepted as per the procedure laid down in Buy-Back Regulations.

Datailed instructions for participation in the Buy-Back (Tendaring of Ordinary Shares in the Buy-Back) as wall as the
relevant time table will be included in the Letter of Offer which will be sent in due course to the Eligible Shareholders.

COMPLIANCE OFFICER

Mr Aditya Baner}ea
y and C. li Officer
Magrrla House {Sth F|DD!'] 24, Paﬂ( Street, Kolkata - 700016
Tel. No.: +81 B2320 87911/12/13 | Email: investorservices@chevjute.com 1 www._groupcheviot.net
Investor may contact the Compliance Officer during office hours i.e, 10.00 a.m. to 5.00 p.m. on any working days except
Sunday and public holidays

INVESTORS SERVICE CENTRE AND REGISTRAR TO THE BUY-BACK

In case of any query, please contact the Registrar to the Buy-Back during office hours i.e. 10.00 a.m. to 5.00 p.m. on
any working days except Sunday and public holidays through email or at the following address:

Maheshwari Datamatics Private Limited

CIN: U20221WB1982PTCO34886

SEBI REGN. No.: INRG00000353

Validity of Registration: Permanent

(Contact Person: Mr, S.K. Chaubey)

23, R. N. Mukherjee Road, 5th Floor, Kolkata - 700 001
Tel. No.: 033 2248 2248; Fax No.: 033 2248 4787
Email ID: mdplde@yahoo.com | Website: www.mdpl.in

MANAGER TO THE BUY-BACK

VC Corporate Advisors Private Limited

CiN; UE7120WB2005PTC 106051

SEBI REGN. No.: INMDO0D11096

Validity of Registration: Permanent

(Contact Person: Ms. Urvi Belani / Mr. Premjeet Singh)

31, Ganesh Chandra Avenue, 2nd Floor, Suite No. 2C, Kolkata - 700 013

Tel. No.: 033- 2225 3940 | Email ID: mail@vccorporate.com | Website: www.vccorporate.com

DIRECTORS' RESPONSIBILITY
As per Regulation 24(i){a) of the Buy-Back Regulations, the Board accepts full responsibility for the information contained

in this Public Announcement confirms that the information in this Public Announcement contains true, factual and
material information and does not contain any misleading information.

For and on behalf of the Board of Directors of
CHEVIOT COMPANY LIMITED

16.

17.

Sdi-
Mr. Harsh Vardhan Kanoria
Chairman and Managing Director
DIN: D0DE0259

Sdl-
Mr. Utkarsh Kanoria
Wholetime Director
DIN: 06850837

Sdi-

Mr. Aditya Banerjee
Company Secretary and
Compliance Officer
FCS 10854
Date: December 06, 2021

Place: Kolkata
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